Passed by the How'ble the Presadent of' the Council of India
in Council, on the 27th August, 1833.

A

: IT is hereby enacted, that from the First day of October next,
411 Act XVIL 1837, be repealed.

Section

II.  And it is hereby enacted, that when there is no Bhangee Post estah-
hed on any line of road, letters and packets exceeding in weight 12 Tolas,
Bd not exceeding 40 Tolas, shall be received by Post Masters for transmission
¥ the Letter Post under the Rules which follow.

j‘w First,  If the letter or packet received for despatch be of the description
becified in heads Nos. 1, 2 and 3 of the Schedule A, annexed to Act XVIL
' 1837 the postage duty thereon shall be levied by rateable increase, as declared
pr0v1ded in the said heads of the said Schedule, and the Post Masters shall
ward every such letter or packet on the same terms, the Postage charge being

= bly increased, as is provided in the said Act for letters and packets not
| eding 12 Tolas in weight.

a5

’Second -} any packets exceeding 12 Tolas in weight, and not exceeding

olas, when so brought for despatch along a road where there is no regular

= Bhangee
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Bhangee Post esté-'bh'—shed. be certified by attestation written on the cover not i
contain any of ‘the things spemﬂed as subject to rateable postage duty unde
Theads Nos, 1,2 and 8 of tlie sald Sched‘ule, and further, if it be so certified th
such packets do not contéun any Wntmn' 1\1 contravention of Sections IX:and X
Act XVIL of 1837, every such packet shall in like manner be forwarded by t
Letter Post being charrred with duty as specified and prescribed in Table:
Schedule A. for Bh‘mgee Parcels. - Provided, however, that it shall be in th

power of the Post Master at the pl-aée of delivery to proceed for the discover

of any fraud or contravention of the law in respect of all packets, so convey'
© by theletter post at Bhangee postage rates, in the manner prescribed in Sectios
| XXX, Act XVII. 1837. Prox'rided, also, that Government shall not
,E* responsible for any loss or damage which may occur in respect of any thin
entrusted to the Post Master for conveyance by virtue of this Act, and that
person employed by the Government in the Post Office Department shall be

responsible for any such loss or damage unless such person has caused such loss

or damage maliciously or fraudulently.

HI.  And it is hereby enacted, that if packets exceeding 49 Tolas
weight be brought for despatch by the letter post at Bhangee rates, the sams
may be forwarded under the rules and restrictions prescribed in the preceding
Section ‘of this Act: provided, however, that the transmission of such ove
weight packets shall always be discretional with the Post Master to whom the

may be brought for dispatch, to forward them at such times and in such manne

as may be convenie'rit. T : e

IV.  And ‘it is hereby enacted, that no packet brought for despatch by

‘Bhangee Post ﬁhall be returned from any Post Office on the ground- t” :

the" Bhangee Post ‘has not been laid for the whole distance to the place‘
delivery.

-
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V.  And it is hereby enacted, that, excep‘t as. h"ﬂrﬁi@a&ﬁf i&mentioned i 3
any person wilfully certify or cause to be e’t%ltlﬁ@d by writing on any letter, " 
feover or packet delivered at any Poit OIHce for cg(mv eyanee by Post what is™ '
pot trued in respect of* such letter or pgcket, or in- res@ect of its | contents, for
e purpose of defrauding the Post Office Revenue, every such person shall, on

_‘ onviction, be subject to a fine of 50 Rupees for eveny sueh offence.

. VI. And it is hereby enacted, that whoever shall send or cause to be
sent by the Government Post any packet under the Provisions of this Act of
#he description mentioned in Table 2 of S-_ghedule A, Act No. XVIL A, D.

14837, which shall contain any writing whatever other than writing which is

Becessarily part of the documents which such packet is stated to contain by

attestation on the cover of such packet, knowing that it contains any writing
sot necessarily part of the documents whieh such packet is stated to contain

attestation on the cover, shall be punished with a fine of 50 Rupees,

VII.  And it is hereby enacted, that whoever shall send or cause to be
ent by the Government Post, under the Provisions of this Act, any Packet of
the description mentioned in Table 3 of Schedule A, Act No. XV1I, A. D.

1837, which shall contain any writing whatsoever except the direction on the

eover, knowing-that it contains any writing other than the direction on the

eover, shall be punished with a fine of 50 Rupees.

26
i

VIII' And it is hereby enacted, that all fines incurred on account of

b ters or packets sent by the Letter Post or by the Bhangee Post in contraven-
'n of ‘the Provisions of -Sections ;IX, and. X. Qf-,Act_XV;I.I‘. of 1837, as
'ell*a:s all fines by this Act authorized to be .imposed, shall be demanded
Mot the parties liable thereto by mnotice in. writing, from: the . Post: Master

‘General, or from any Post Master, and if not paid upon such demand

n
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ACT No. XX. OF 1g3z,
_the same shall-upon’ '_eq.nvfctioﬁ: of the offender before any M
# _'-_piace where the p-:a;rt;y"';ﬂ:"(’:harge.d 'inay be residing, be levied, together with
| “tosts atteﬁdiﬁg the’ﬁi’%ahﬁﬁhnd cbnviction by distress ‘and sale of
| & Goods and Cha-t_tels:;of the Iiai*;sy:.‘or paties offending, by
hand of such Magistﬁite,

agistrate for ¢

warrant under __
And if upon the return of such warrant, it shal
appear that no sufﬁcien_é: distress can be had thereon,
any such Magistrate by warrant under his
or :oﬂ‘enderﬁ}_t?:’]gg comrrgg;ied\ to prison,

calendar months, unless such fipes and
e B 2o veH el 8l 2

then it shall be lawful f&
hand and seal to cause such offendes
there to remain for the space of twa

all reasonable charges attending the

af »ﬁ-ff'{i ."-:-y"r}v:n'.’f“ S DB RS A L850
same shall be sooner paid and satisfied. ;
| IX. Anditis hereby enacted, that it shall be lawful for the Post Mastes

to detain any letter or packet in respect of which any party 'shdll becorie liable
tho‘ fine for a'contravention' of Secticis IX.and X. of ‘Act XVII 1837 , or of any
i of the Provisions of this Act, until the fine and all reasonable charges attending
F{ the same shall have been duly paid.
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